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(C) (i) The accommodation at 
Mussoorie is now insufficient to meet 
the requirements of increased number 
of Probationers who are to be trained 
there is no space available for ex-
pansion, and the Academy has also 
found it difficult to obtain the services 
of eminent Univerlity Profeslors, ex-
perienced Civil Servants and other 
public men, who cannot alw&),s find 
the time to go up to Mussoorie. 

It has, therefore, been decided that 
the Academy may be situated in new 
premises close to the proposed Jawa-
har Lal Nehru University in New 
Delhi. 

(ii) A Committee of Police officers 
aPPointed to conlider aspecta of train-
ing for the IPS, had recommended 
that the Training Centre for the IPS 
should have certain ballc fac'ilities to 
allow Of complete training such as a 
medium size town with a number of 
Police Stations and a variety of l_ 
and order problems; an Army Centre; 
at least a Divisional headquarters ot 
Commissioner and D.I.G. of Police; 
an Armed Police Battalion head-
quarters etc. 

Hyderabad, it was felt, had all tIheae 
facilities and a few others such as a 
Forensic Laboratory, a well established 
University and other Defence Estab-
lishments, and hence It was decided 
to locate the Pollee TraInint College 
in that town. 
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Oovenuneat Servuts Joilllac PrIvate 
Eaterprise8 

2619. Shrima&1 Taft_warl S ..... : 
Will the Minister of Rome Main be 
pleaSed to state: 

(a) wheU.er there haa been a 11"""'-
inc tendency among tile Gove1'lUlU!nt 
official. \0 leaVe Government service 
and to join private enierpri.lea; 

(b) whether Government have 
undertaken any study of this ~ 

blem; 

Ic) if so. the delaill thereof; and 

(d) if not, whether Government pro-
pose to undertake such a study to curb 
thla tendency! 
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The Depaty MIDWer .. o.e MInI8&ry 
of BoDIe Main (Sbri L. N. MJshra): 
(a) No such tendency haa came to 
GoVlll'DJllent's notice. 

(h) to (d). Do not arise. 

Cal'nlPtloa C-

ZMO. Dr. L. M. 8illlbYl: Will Ibe 
Miniater of a_ Main be ple .... d 
to state: 

(a) the statistics regarding the num-

Year 

Number of public 
'.""OIS Involved 
in Dew cue, takeo 

~~ ~he ~~~~ 
ment. 

ber of corruption cues of Gazetted 
and non-Gazetted categories of ()ftl-
cers apprehended during the last three 
yeara ·with ligures year-wise and 
category-wise; and 

(h) the lI,ures of those convicted 
year-wise and cate,ory-wise'l 

Tbe MlaI*r '" State In .. lIIJaU-
tIT of BItDIe Mal1'II (llbri 1Ia&1II): (a) 
and (h). The information required is 
a. follows:-

Number of public 
servants involved 
in the "', •• wbich Number of Public 
were .eot up to .ervaoto convicted. 
Courts ror tri.l. 

Gazened NOD- Gazetted Hoo- Gasctted Non-
pzened. p.ened pzetted 

----_ .. 
1\l1Sa ZI2 1113 13 261 10 159 
1963 .  . . 332 

~  
19 '39 6 160 

1964  .  .  . 504 38 236 8 '33 
1965 (JID. to AUIUI') 224 127' 21 135 4 04 

-... ---------
IIa4 Clwuten 

IMI. Dr. L. .. 81aPvl: Will tIha 

MInIster of Bome Man be pleued 
to ltate: 

(a) whether t.he Delhi Adminis-
tration has a system of keeping a 
roll Of bad chaJ'acters with the Police; 

(h) It 80, the number of bad chorae-

tera on rolls durln/l the last Ave-
years; year-wise; and 

(c) the stl'PS taken to keep such 
character. under oontrol? 

'!'be Deputr MIals&er In the 1IInI8-
tr,. of Home Alfatra (Shri L, N_ 
MIabra): (a) Yes, Sir. 

(b) A statement is liven below: 

STATBM1!NT 

Bad char.cren 

Ca,egory 'A' Category 'B' Calelll) 

(Actl .. bad (Inactive _ (llelonli'" 
characten) bu, "'e.. '0 .. , .... .,. 

active pre· 'A· who 
viQuoly) ,  n jail 

630 
759 
766 
79S 
862 

24 
39 ,0 
44 
40 

--------------
(c) Apart from the norm&I ourvell-

iaQ&:e an4 patrollinc wbioh the police 
IIDder1ake to keep bad characters In 

check. action ia a)so taken alam.t 
them under the lubll1anlive and pN-
ventive provisions of law ProvialDDa 




